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CENTRAk, AQMINIS TRATIVE TRIBUNAL 
ALLAHABAD BEN9:!, ALIAHABAD 

OPEN COURT 

Ciyil Contempt Petition No,37 Qf. 2003 
IN 

Original ~plication No.1824 Q.f. J..2.24. 

This t~ 15th day of January, 2904 

HON ' BLE rw1R. v.K .MUUTRA , VICE-CHAIR~JAN 
HUN •BLE M1S .1\1EEJ.{A gjHIBBEl{, MEM3El~J 

Ram Awadh Singh Yadav, 
S/o - Sobardn Singh Yadav, 
Fitter Grade III under section 
Engineer, Northern Railway, 
tlej a Road. 

• • • • • • • • • • • • • • • App lie ant • 

By Advocate :- Shri s. s. Sharma 

Versus 

Shri Ashutosh, 
The Deputy Chief Concrete Sleeper Plant 
No rthern Rai lV11a y, Sube'darganj • 

• • , •••••••••• Re sporrlents. 

By Advocate :- Shri A.K.Gaur 

0 RD ER 

By Hon•ble Mr: .V.K. Yajotra. V~c .. e-Chairman 
\ 

learred counsel of tre respondents has drawn 

our attention to Annexure-1 dated 13.10 . 2003 a ttached 

with reply aff idavit of r espondents contending that 

in pursuanc e of Tribuna~s direction con~ained in order 

dated. 26.04.2002 app licant has been restored on the post l 

of Ope r ater-II a longwi th the se niority assigned to him 

vide order dated 08, 06.1996 • . It i s furtrer stated that 

arrears v~ill be paid to him s rortly and for that in 

Grade-I post, app licant shall be considered for pronx>tion 

on the basis of selection as and when it is held. Today 

anotrer copy of order dated 13.0l.2C04 ha s been filed in 

the C.Ourt, which states that applicant has been re stor ed 

to the post of Operat(\r Grade-II (now \vill be working 

\n as Fitter Grade-II) aga inst Supernurrerary post of C$f.>/AlD 
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and necessory orders have to be passed by the office of 

Assistant Engineer, N.C.Raillf-1ay , t.lirzapur . It is furth?r 

state d tra re in that ar re .:l r bi 11 duly vetted from Accounts 

of C.S.P. up t o 14.06 .1996 is also enclosed and balance 

arrear payrrent would be made by Ass istant Engineer's 

off ice till d at e a longwi th the amount of b ill upto 

14.06 . 1996 . 

2 . On the other hand ae ar ned counsel fort he app licant 

states that app licant hds still been \''IOr k ing o n too post Of 

u perdter Grade I I I desp i te order dated 13.!G. 2003. Con tent.ion 
• 

of the app lica nt i s f urth:r r etnforced by the r e s pondents' 

l e t te r dated 13. 0 l. 2G04 . Ubvi ously .resi:-o rrlents have not 

cor:iplied v!ith the direct.ion of this Court in r estor ing the 
. . lh 

app lican t to Ope r ater Grade-II , pa;lhim the arrears as a l so 
/.. 

c onsidering him for pro rmtion \·. i thin the stipulated i::;eriod 

in the Tribuna l's order . 

3 . learned counsel f or tre respondents unde rtake s 
-

a:mp_li~comp lianc e of the Tribunal ' s order 1:1 i t hin a period 

of 2 mo nths from today . Tak ing into consideration the 

assu~ce of learned counsel , ,~e i:ake lenient vie\v on t~ 

responde nts a rri dismiss the C.C.P . -.1ith a direct;on 

t o the r espondenr.s t o effect the c omp lete c omp l ia nca of 

Tribunal ' s order dated 26 . 04 .2002 v1ithin a i::;eriod o f two 

roonths fro m today, f ailing \~1hich the app licClnt shall have lb>..rty I 

t o revi¥e tha C .C.P . Shri A. K.Gaur has intimated that a 

Writ Petition aga inst the order of the Tribunal is pending 

in the High Court as such/ compliance of Tribunal •s order 

by the resporrlents s hall be subject to out come of the 
FH Ak. Jh-

re l ated 'llri t Petition. present the C .C.P . is d i smi ssed 

and r espondents are discharged. 
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Vice-Chairma n 
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